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Central Adminjstrativé Tribunal, Principal Bench

Original Application No.992 of 1886

this the 14th day of Febr 2000

ary
=

Hon'ble Mr. S. R. Adige, Vice Chairman(A)
; Hon'ble Mr .Kuldip Singh,Member (J)

Shri Lakhi Ram $/0 Shri Bhay Ram

retired Lower Selection Grade Postal! Assistant in
New Dethi Head Peost Office,
r/o New Delhi, address for service of notices,
c/o Shri Sant Lal, K Advecate, C-21(B)
New Multan Nagar,Delhi-110058 - Applicant
(By Advocate - Shri Sant Lal)
Versus

1.The Union of India,through the Secretary,
Ministry of Communications,
Department of Posts,
Dak Bhawan,New Delhi-110001

o

.The Member(Personne!l),
Paostal Services Board,
Dak Bhawar, New Delhi-110001

W

.The Director Postal Services,

Q/o The Chief Post Master General
Delht Circle Meghdoot Bhawan,

New Dethi—-110001

4. The Chief Post Master

HE== = S S

New Delhi Hesd Post Office,
-New Delhi-110001 : - Respondents

{By Advocate - Shri Madhav Panikar)

O R D E R(ORAL)

By Hon'ble Mr.S.R.Adige. Vice Chairman(A)

The app!icant impugns disciplinary authority
order dated 17.12.94 (Annexure A—-1) and the appellate
order dated 3/17.4.95 (Annexure A-2),

2. Applicant was proceeded against under Rule

~

16 of C

(

S (CCA) Rules,1965 on the allegation that on
2.2.84, while working as Mail Clerk, he did not

himself close 'R’ bags into "D’ bags and he got them
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./deiivery of bags and
explana
called for from the applicant, on receipt of
consideration of the same., the Dis
Authority ordered applicant’s next increment

be withheld for a period

months without any cumulative effe,t)and ap
appeal! against the same was re jected by the

3 Applicant has taken various ground
0.A One of the grounds taken by him is

ratirement on superannuation on 31.1.98

therefore, adversely a

-~

relied wupon rule 16‘Q—A

down that if an order made under Rule 16 of

-

Ru!es?&”thholdxng increment is likely t
adversely the amount of pension payable
Government servant, an enquiry is mandatory

laid down under Rule 14 of CCS  (CCA

manner

before imposing the penalty.

4, Admittedly, in thé present case, n
under Rule 14 of CCS (CCA) Rules was held an
circumsiances, the impugned orders cannot
sustain. This O0.A. therefore, succeeds and

delay in

tion was

which and

cipl!inary

s in the

that the

o affect
to the
in the

)} Rules,

o enguiry

d in the
legally
é!lowed

17.12.84

Applicant

a result
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retiral benefits should be recalculated

_3_
of the impugned orders
and his
paid to him with arrears

of receipt of a copy of

to the respondents to

law. No

ip Singh)
Member(J)

n
i

this ordef.

roceed Lin

4

together with Arrears

and

within 4 months from the date

It will be open
- ﬁ}“f"’} apphiant ©
the matter in

costs.

W%’l?’;&\
(S.R.Adige)
Vice Chairman(A)




